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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

REPORT ON BEHALF OF JOINT COMMITTEE IN COM 

HON’BLE NGT ORDERS IN THE MATTER OF SATPAL 

pLIANCE WITH 

vs STATE OF 

HARYANA. 

1. Background: 

Hon'ble National Green Tribunal vide its order dated 25.05.2023 has 

directed as follows: 

v2. The complaint is that there is an industrial unit namely M/s Shiva 

Protein Products Private Limited, Salempuri, Unit-2 and Unit-3, situated near 

Village Akanwali in District Fatehabad, State of Haryana. This industry Is 

discharging toxic chemical waste effluents through 15-20 underground deep 

borewells contaminating ground water causing not only water pollution but 

health hazards, effecting local people, cattles and other flora and fauna in 

the area. 

3. In our view, a substantial question relating to environment due to 

implementation of Scheduled Enactments under NGT Act, 2010 has arisen. 

However, before taking any further action in the matter we find it 

appropriate to obtain a factual report for the purpose whereof we constitute 

a joint committee comprising State PCB and District Magistrate, Fatehabad. 

The committee shall visit the site, collect relevant informations particularly in 
the context of arresting emission of burnt husk, disposal of ash and injection 

of effluents into ground and compliance with consent conditions and factual 

as well as action taken, if any, report shall be submitted within two months 

by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ 
OCR Support PDF and not in the form of Image PDF. 

4. District Magistrate, Fatehabad shall be the nodal agen inati 
and compliance of this order. HEE Som EReiBiaian 

List for further consideration on 03.08.2023." 
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2. Compliance of Hon'ble NGT Directions: 

: ' .2023 
In compliance of Hon'ble NGT directions, site was inspected on 24.07 

by the joint committee comprising following officers: 

a istrict 
1. Sh. Prateek Hooda, SDM, Tohana (Representative of Di 

Magistrate, Fatehabad) 

2. Dr.Sunil Sheoran, Scientist-B representative of HSPCB 

Site inspection Report dated 24.07.2023 along with photographs is 

annexed as Annexure R-1. 

3. Joint committee inspection findings: 

Date of Inspection: 24.07.2023 

Location: M/s Shiva Protein Products Pvt. Ltd. Salempuri, Fatehabad 

Findings: 

M/s Shiva Protein Products Pvt. Ltd. Salempuri, Fatehabad is single unit & 
not having unit 2 & 3.The unit was not operational during the inspection due 
to off-season. The unit is engaged in the manufacturing of Mustard Oil, De 
Oiled Rice Bran, Rice Bran Oil, and De Oiled Mustard Cake from Rice Bran, 
Mustard Cake, etc. 

The unit has installed adequate ETP-cum-STP for treating effluent discharged from the unit and APCM (Venturi Scrubber & Multi Cyclone Separator) to control emissions. The unit has obtained CTO from the Board valid up to 31.03.2027, Copy of latest CTO is attached as Annexure-R/2. 

The unit has installed 8 rainwater harvesting systems within the premises as 
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he ash generated from 

d by the unit. The 

trees saplings for 

mboj Tile Industry 

d from the 

sed as fuel in the boiler section, and t 

disposed of in a low-lying area owne 

s covered with sand and eucalyptus 

Ka 

h generate 

Rice husk is U : 

the boiler section Is 

ash disposal area i 

stabilization. The unit has also agreements with M/s 

and M/s Anttil Flyash Bricks Mfg. Co. for disposing as 

boiler section. 

| 

dated 03.03.2023 (air emission 

d No. 652 dated 13.03.2023 

panchkula laboratory, the 

limits, copy of analysis 

re-R/3 

As per Analysis report reports No. 258 

from stack attached to boiler section) an 

(effluent from ETP cum STP) released by HSPCB, 

parameters were reported within the prescribed 

report of Air emission and Water are attached as Annexu 

be complying with the general and specific 

The unit is found to 

copy of consent conditions 

conditions of the CTO granted by HSPCB, 

compliance is attached as Annexure-R/4. 

The unit is compliant with regulations and has 

address environmental concerns. However, 

misconduct and misuse of the complaint system 

taken necessary steps to 

there are allegations of 

by the complainant. 

4. Other relevant facts: 

The complainant Sh. Satpal has also lodged the same complaint on CM 

window portal vide registration No. CMOFF/N/2023/017420 dated 

09.02.2023. The unit was inspected by team of officers of Hisar Region along 

with eminent citizens Sh. Anil Bhatia and Sh. Balbir, along with the 

complainant on 27.02.2023. The samples of effluent from ETP and air 

emission were collected by the team. As per analysis reports vide No. 258 

dated 03.03.2023 (air emission from stack attached to boiler section) and 

No. 652 dated 13.03.2023 (effluent from ETP cum STP) released by HSPCB 

Panchkula laboratory, the paramete ' rs were reported within i I the prescribed 

The complainant was complaini i plaining of i ore wells inside th g of intrusion of untreated effluent in 

ide the unit named M/s Shiva Protei in Products Pvt Ltd, Tohana. 
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plaint from CM 

ral on social medi 
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ttle his complaint & oth 

lainant has withdrawn 

The video of complainant 

seeking bribe in lakhs to se 

against this unit. The comp 

window portal. 

k 
n disposed off by Haryana, Chief Minister 

oe hy of note history of the CM window complaint 

a xure-R/S. The Copy of FIR No. 0177 dated 13.07.2023 

y unit against the complainant is attached as Annexure-R/6.
 

The complaint has already bee 

The i i i report is submitted for kind consideration of this Hon'ble court 

Reg Officer Deputy Commissi 

. 

Ss 

HSPCB, Hisar Region 
; 

stoner 

Fatehabad 

Date: 

Place: 
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Annexure R-1 

INSPECTION REPORT 
7 roducts The site of complaint i.e. M/s Shiva Protein ne e compr itte was inspected today i.e. 24.07.2023 by joint comm! S tehabad, & Dr. SDM ,Tohana representative of District Magistrate, Fa wrt perble NGT order dated 

Scientist-B, HSPCB Hisar Region, representative of HSPCB w.r.t. 
Vs State e matter. of Satpal 

25.05.2023 passed in the Original Application No. 264/2023 In th 

pvt. Ltd. Salempuri, Fatehabad 

ising of Sh. Prateek Hooda, 

unil Sheoran, 

I g t 
. . 

’ 

cum-STP for 

ber & Multi 

engaged in manufacturing of Mustard Oil, De Oiled Rice Bran, dequate ETP- : ; e Cake from Rice Bran, Mustard Cake etc. The unit has installed adeq 

treatment of effluent discharged from the unit and installed Venturi Scrub 

Cyclone Separator as APCM. The unit has already obtained CTO vide No. 27577765 dated 

12.04.2023 from the Board which is valid upto 31.03.2027. 

At the time of inspection, it is observed that unit has provided 8 rain water 
harvesting systems within premises and no toxic chemical or waste effluent or treated 
effluent found discharging underground through these rain water harvesting systems. The 

unit has built these rain water harvesting systems as per requisite conditions of certificate 
for ground water extraction issued by Haryana Water Resource Authority. 

The unit is using rice husk as fuel in boiler section and same was found stored in the 
covered shed. The unit is generating ash from boiler section which is not hazardous in 
nature because of rice husk as a fuel. The unit is disposing ash generated from boiler 
section into the low lying area owned by the unit adjacent to the unit and same is covered 

- with sand and eucalyptus trees saplings are also found planted for its stabilization. The 
unit has also made the agreement with M/s Kamboj Tile Industry, Chandigarh Road, Tohana 
& M/s Anttil Flyash Bricks Mfg. Co. VPO Kumashpur, Sonipat for disposing ash generated from boiler section. 

The above said unit is found complying the general & specific condition of the CTO granted vide No. 27577765 dated 12.04.2023 from the HSPCB, detail copy of consent conditions compliance is attached as Annexure-A. 

It is undertaken to kept strict vigil on the unit in question. The unit has been directed to inform on resumption of its operation, so that compliance of environmental norms can be mentioned after it came into Operation, 

Dr Sunil Sheoran 
Prateek Ho 

Scientist-B, HSPCB, Hisar Region SDM Tohana, Fatehahad 
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Photographs of site inspection conducted on 24.07.2023 w.r.t. Hon'ble NGT order dated 

25.05.2023 passed in the Original Application No. 264/2023 in the matter of Satpal Vs 

State of Haryana 
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No. HSPCB/Consent/ : 313280123FATCT027577765 

To. 

M/s :Shiva Protein Products Pvt. Itd., 
Ratia Road. Villge Salempuri, Tehsil Tohana, Distt. Fatehabad 

Annexure R-2 

—_— HARYANA STATE POLLUTION CONTROL Fe é_y 
ma BOARD MER 

- Bays B-7-8, Near Vishwas Sr.Sec. School, E-I1, - 
WPGC Hisar Ph. 01662-250891(0) Email:- 

hspcbrohr @gmail.com 
E-mail: hspcb@hry.nic.in 

Dated: 12/04/2023 

Subject: Grant of consent to operate to M/s Shiva Protein Products Pvt. Itd.,. 
Please refer to your application no. 27577765 received on dated 2023-03-06 in 

regional office Hissar. With reference to your above application for consent to operate, M/s 
Shiva Protein Products Pvt. Itd., is here by granted consent as per following 
specification/Terms and conditions. 

Consent Under BOTH 
Period of consent 01/04/2023 - 31/03/2027 
Industry Type Vegetable oil manufacturing including solvent extraction and refinery hydrogenated oils without waste water generation or having quantity of waste water pencration up to 100 KLD 
Category ORANGE 
Investment(In Lakh) 6656.5801 
Total Land Area(Sq.| 63080.0 
meter) 

Total Builtup Area(Sq.| 13298.0 
meter) 

| Quantity of effluent 

1. Trade 40.0 KL/Day 
2. Domestic 15.0 KI/Day 
Number of outlets 2.0 
Mode of discharge 

I. Domestic Treated through ETP CUM STP and use in imigation 
2. Trade Treated through ETP CUM STP and use in irrigation Domestic Effluent Parg meters 
1. BOD 

30 mp/l 
2. COD 

250 mg/l 
3. TSS 

100 mp/| 
4. Oil and Grease 10 mg/l 
S.pH6.5TO 8 5 MG/L 
Trade Effluent Parameters 
1. BOD 

30 mg/l 
2.CoDp 

250 mg/| 
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— 

3. TSS 
100 mg/l 

4. Oil and Grease 10 mg/l 

5.pH6.5 TO 8.5 

Number of stacks 

Height of stack 

1. Stack attached to rice 33 MTR 

husk fired Boiler 12 

TPH, 12 TPH, 10 TPH 

9. Stack attached to rice | 33 MTR 

husk fired Boiler 14.5 

TPH, 12 TPH 

Emission parameters 

2
 

1. SPM [600 mg/m3 

Product Details 

1. MUSTARD OIL|60 Metric Tonnes/day 

CRUDE 
i 

2. DE OILED RICE 825 Metric Tonnes/day 

3. RICE BRAN OIL 150 Metric Tonnes/day 

4. DE OILE D|740 Metric Tonnes/day 

MUSTARD CAKE 

Capacity of boiler 

1. Boiler 10 Ton/hr 
2. Boiler 12 Ton/hr 

3. Boiler 12 Ton/hr 

4. Boiler 12 Ton/hr 

5. Boiler 14.5 Ton/hr 

Type of Furnace 

1.NA 

Type of Fuel 

1. Rice Husk 70 Ton/day 

2. Electricity 3000 Kilowatt/day 

3. Diesel 100 KG/day 

Raw Material Details 

RICE BRAN 1000 Metric Tonnes/Day 

MUSTARD CAKE 800 Metric Tonnes/Day 

HEXANE 4.5 Metric Tonnes/Day 

Regional Officer, Hissar 

Haryana State Pollution Control Board. 

Terms and conditions 

1. The applicants shall maintain 
All hose pipelines values, storag 
levels, if specified by State Boa 

good house keeping both within factory and in the premises. 
e tanks etc. shall be leak proof. In plant allowable pollutants 

rd should be met strictly. 
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2. The applicant/company shall comply with and carry out directive/orders issued by the Board 
in this consent order at all subsequent times without negligence of bis uti pat. The - 
applicant/company shall be liable for such legal action against him as per provision o oe 

law/act in case of violation of any order/directives. Issued at any time and or non compliance 

itions of his consent order. 

o a ol make an application for grant of consent at least 90 days before the date 

iry of this consent. } 
 —— fa as prescribed for obtaining renewal consent shall be paid by the applicant 

alongwith the consent application. ) 

5. If due to any technological improvement or otherwise this Board is of opinion that all or any 

of the conditions referred to above required variation (including the Cltmpe of any control 

equipment either in whole or in part) this Board shall after giving the applicant an opportunity 

of being heard vary all or such condition and there upon the applicant shall be bound to comply 

with the conditions so varied. 

6. The industry shall provide adequate arrangement for fighting the accidental leakages. 

discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are 
likely to cause environment pollution. 

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000. 
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the 
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the 
tolerance limits as specified in EPA Standard and as amended from time to time and at no time 
the concentration of any characteristics should exceed these limits for discharge. 
10. The industry would immediately submit the revised application to the Board in the event of 
any change in the raw material in process, mode of treatment/discharge of effluent. In case of 
change of process at any stage during the consent period. the industry shall submit fresh 
consent application alongwith the consent to operate fee, if found due, which may be on any 
account and that shall be paid by the industry and the industry would immediately submit the consent application to the Board in the event of any change during the year in the raw material, quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
I'l. The officer/official of the Board shall reserve the ri 
industry in connection with the various process and the treatment facilities. The consent to Operate is subject to review by the Board at any time, 
12. Permissible limits for any pollutants mention 
exceed the concentration permitted in the efflue; 
13. The industry shall pay the balance fee, in 
later on. 

14. If the industry fails to 
consent to operate so gran 
15. 1f the industry is close 

ght to access for the inspection of the 

ed in the consent to operate order should not 
it by the Board. 

case itis found due from the industry at any time 

adhere to any of the conditions of this consent to operate order, the 
ted shall automatically lapse, th d temporarily at its own, they shall inform the Board and obtain permission before restart of the unit, 

16. The industry shall com ply all the Directions/ Rules/Instructions issued from time to time by the Board. 

Specific Conditions : 
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1. The CTO so granted shall be revoked automatically without giving any notice if found non- 

complying at any stage. 

2. Unit will apply for CTO renewal 90 days before the expiry of this CTO from the Board. 

3. Unit will operate PCDs (Pollution Control Devices) regularly. 

4. Unit will use only legal fuel as per Board policy. 

S. Unit will pay the balance fee if found at any stage. 

6. Unit will obtain permission from HWRA for ground water extraction. 

7. Unit will obtain HWM Authorization if applicable. 

8. Unit will submit the AR with 90 days from the date of this CTO granted for expansion 

project. 

Regional Officer, Hissar 

Haryana State Pollution Control Board, 
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Annexure-3 

Page 10f2 

————— 
——————————— 

E & / 

Nm lV My 
FEEL “mr (See Rul 15) Lg - 

Report No-652 Type of Sample, pated: 13.03.2023 
Legal 

hereby. cert that | Neeraj Bly py guly appointed under sub section {3) of SE 0rd Ang gu wo tion 53 of the Water (Prevention 44 (06 of 1974), received a sample 

d 27" day of Febuary, 2023 of 

and Contrgl gt Pa 
on the 28" day of Febuary, 2023, collacte " on the 28. ected Sh. Kapil sing, AEE. date 

Johana, Fatehabad for analysis. 

Nution act 19 

M/s Shiva Protein Products Pvt, Ltd. Ratia Road, § “8, Salempyy, 
rth crtify 

238" da if 
Further certify thay have analyzeq the vB mentioned sample on 28 day o 

abo L th 
" February, 2023.10 13_day of March, 2023 and declare the result of analysis to be as follows. 

sr.No. Parameter Name Result Result Limit Test Method 

Sample Code . 964 965 

2. Sample Collected from Inlet of ETP Qytjet of ETP 

3 pH value 7.30 7.12 - APHA 4500H+8{23rd) 

1 BOD (mg/l) 420.0 70 : 15:3025(Part-44) 
5 COD (mg/1} 1568.0 36.0 . APHA,5220-8(23rd} 

6. Total Suspended Solids mg/l 325.0 13.0 - APHA,2540-D(23rd) 

? Cif and Grease (mg/l) 14.5 BDL(DL=2) - APHA 5520-8{23rd) 

Tre Conditions of the seals, listening and container on receipt was as follows: 
Container had its seal found intact and in order, slip on the container had 

‘epresentative of the industry and the Board. 
Sgned this 13" day of March, 2023 
Haryana State Pollution Control Board Laboratory, 
3.0 115. 15t& 2nd Floor, Sector-25, Panchkula, Haryana 

: esse] Bala, 
"he Member Secretary, HSPC8, Panchkula Board Afhalyst 

the signature of the 

“1% 350 ana Office: Hisar. This test report relate only 10 the particular sample submitted for testing. 
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Page 2 of 2 

—— 

—— Form J 
wl’ A 

x 
{See Ruta 3g) 

ort No-652 Type of § ae mele: yoga) Dated: 13.03.2023 
Uhereby. certify thay | Neer 

£12] Bala Board Analyst duly appointed under sub section {3) of 
o 

ection 53 of the Water {Prevention an 
Control pf Pollution) Act 1974 (06 of 1974), received a sample 

or the 287 day of Febuary, 2023, collected sh, Kapil Singh, AEE dated 27" day of Febuary, 2023 of ms Shiva Protein Products Put, Ltd, Ray Road, Salempuri, Tohana, Fatehabad for analysis. Further cerufy that 1 have analyz R ed the above mentioned sample sn 28" day of a aY february; 2023 to 137 day of March, 2023 and declare the resuit of analysis to be as follows: 

¢.No. Parameter Name Result Result Limit Test Method 

Colar Greyish A.Colourless 

3 oan Foul A.Odourless 
10. Conductivity {uS/em) 22100 456.0 - 15:3025(Pant-14)2013 

The Conditons of the seals, listening and container on receipt was as follows: 
Container hac its seal found intact and in order, slig on the container had the signature of the rearzsentative of the industry and the Board. 

Saned this 137 day of March,2023 
maryana State Pollution Control Board Laboratory, 
SC0-115, 15t& 2nd Floor, Sector-25, Panchkula, Haryana 

a lo rissa Bala 
"he Member Secretary, HSPCB, Panchkula Board Analyst 

- 10 Regional Office: Hisar . This test report relate only to the particular sample submitted for testing. 
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a Form v 
<a” 
geport No- 258 oe Rule 20) 

| hereby, certify thay | Neeraj - Dated: - 03.03.2023 
: 213 Boa 

ection 29 of the Air (Prevenyon , 4 Analyst gary AMROINted nd ef sub section (2) of 
Nd Conte, of Pollution 

X 

day February of, 2023, Collected 

of M/s Shiva Protein Prog 

) Act 198) received a sam ple on the 28" Vv Sh, Kopi Singh, Ag 

further certify that 1 h Mpurl, Fatehabad, Hisar for analysis 

03- March-2023 and declar 
loned sampie on 28-_Febryary - 2023 ,t0 e the resyly of analygiy to be as fol 3 se Parameter Name oo 
sult Result Limit ) Sample Code 

258 
1 Name of Plant/ Section ] 

Boiler (10 Ton) 
3 Stack Attached to # Boil 

oer 

: Normal Operating Schedule (hr/day)s 28 hrs 

r Type of Chimney # ACC 

6 Stack Height from Ground Level & 33m 

1. Diameter of the Stack # 0.8 m (approx.) 

5 Stack Temperature {C) # 80 

3 Average stack velocity (m/sec) # 7.5 

10 Quantity of Emission (m/sec) 3.77 

1 Type of Fuel # Rice Husk 

19 suspended particulate matter 58.1 600 
mg/m3 

Method of Testing As per relevant part of Indian Standard Methods for Measurement of Air Pollution 
15:11255 (P-1) Stack/15:5182(P-4) Ambient and Emission regulation part Ill of Central Pollution Control 

Board 

The Conditions of the seals, listening and container on receipt was as follows: 

Container had its seal found intact and In order, slip on the container had the signature of the 

representative of the industry and the Board. 

Signed this -03.03.2023 

Haryana State Pollution Control Board Laboratory, 

$C0-115, 1*& 2™ Floor, Sector-25, Panchkula, Haryana 
uw dele 

’ rd be 
The Member Secretary, HSPCB, Panchkula 

Regional Office: Hisar. This test report relate only to the particular sample submitted fortestng 
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Annexure R4 

The compliance status of the condition of CTO issued on 12/04/2023 1. The applicants shall maintain good housekeeping both within the factory and in the premises. All hose pipelines values, storage tanks etc. shall be leakproof. In plant allowable Pollutants levels, if specified by State Board should be met strictly. 
During inspection the plant is under maintenance & repair, 
housekeeping is found within the factory and in the premises. No leakage was observed in hose pipeline values, storage tanks, etc. at the time of 
inspection. As per analysis, reports vide No. 258 dated 03.03.2023 (air 
emission) and No. 652 dated 13.03.2023 (effluent) released from HSPCB, 
Panchkula laboratory, the parameters are found within the prescribed 
limit. 

proper 

2. The applicant/company shall comply with and carry out directive/orders 
issued by the Board in this consent order at all subsequent times without 
negligence of his fits part. The applicant/company shall be liable for such 
legal action against him as per provision of the law/act in case of violation of 
any order/directives. Issued at any time and or non compliance of the terms 
and conditions of his consent order. 
« The said unit has complied the environmental norms and no violation 

observed at the time of inspection. 
3. The applicant shall make an application for grant of consent at least 90 days 

before the date of expiry of this consent. 
The representative during inspection has submitted that they will apply for renewal S0 days before the date of expiry of this consent. 

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant along with the consent application. 
*» The representative during inspection has me ntioned that they will pay 

wal consent. 
rwise this Board is of opinion 

to above required variation (including the change of any control equipme 

: 
icant shall be bound to compl with the conditions SO varied. 

oY e Th 
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dustry shall provide adequate arrangement for fighting the accidental 

~The in . discharge of any pollutants gas/liquids from the vessels, 

eak@9™ | equipment etc. which are likely to cause environment pollution. 

re has provided fire extinguishers, sand buckets and water tank for 

firefighting safety measures. Unit has prepared onsite & offsite emergency 

plan to overcome accidental leakage, discharge of any pollutants 

gas/liquids. 

The industry s 

2000. 

. At the time of inspection, the noise level is found within prescribed limit 

as per noise pollution (Regulation and control) Rules, 2000 

The industry shall comply all the direction/Rules/Instructions as may be 

issued by the MOEF/CPCB/HSPCB from time to time. 

The representative present at the time of inspection has committed that 

they will comply all the direction/Rules/Instructions as may be issued by 

the MOEF/CPCB/HSPCB from time to time. 

9. The industry shall ensure that various characteristics of the effluents remain 

within the tolerance limits as specified in EPA Standard and as amended from 

time to time and at no time the concentration of any characteristics should 

exceed these limits for discharge. 

+ As per analysis reports vide No. 258 dated 03.03.2023 (air emission) and 

No. 652 dated 13.03.2023 (effluent) released by HSPCB, Panchkula 

laboratory, the parameters are within the prescribed limit. 

10.The industry would immediately submit the revised application to the Board 

in the event of any change in the raw material in process, mode of 

treatment/discharge of effluent. In case of change of process at any stage 

during the consent period, the industry shall submit fresh consent application 

alongwith the consent to operate fee, if found due, which may be on any 

account and that shall be paid by the industry and the industry would 

immediately submit the consent application to the Board in the event of any 

change during the year in the raw material, quantity, quality of the effluent, 

mode of discharge, treatment facilities etc. 

» The unit has already obtained CTE expansion vide No. 3 

28.11.2022 and CTO vide No. 27577765 dated 12.04. 

Board which is valid upto 31.03.2027. 

11.The officer/official of the Board shall reserve the right to access for the 

inspection of the industry in connection with the various process and i 
treatment facilities. The consent to operate is subject to review by the Boar 

at any time. 

* The representative present at the time of inspection 

they will allow to officer/official of the Board or th 
industry anytime. 

hall comply noise pollution (Regulation and control) Rules, 

0240146 dated 

2023 from the 

has mentioned 
that 

e inspection 
of the 
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onsent to operate 
12.Permissible limits for any pollutants mentioned in oe ol fet By thie 

order should not exceed the concentration permitte 

Board. . . erate 
e Permissible limits for pollutants mentioned in the conser os id piles 

issued to the unit. As per analysis reports vide No. 258 date leased by (air emission) and No. 652 dated 13.03.2023 (effluent) re in Fic 

HSPCB, Panchkula laboratory, the parameters are found wi 
prescribed limit. ) the 

13.The industry shall pay the balance fee, in case it is found due from 

industry at any time later on. } ) ; that 

. Ne representative present at the time of inspection has pli ot 

they will pay the balance fee, in case it is found due from the | 

any time later on ) nsent to 

14.If the industry fails to adhere to any of the conditions of BE oily SEP. 

operate order, the consent to operate so granted shall automa toned cha 

+ The representative present at the time of inspection has - she industiy 

SPCB can revoke/ withdraw this consent to operate order, | 
fails to adhere to any of the conditions. 5 

. i oard 
15.If the industry is closed temporarily at its own, they shall inform the 

and obtain permission before restart of the unit. Eh 

+ The unit has submitted an intimation regarding temporary closure 0 i 
unit. The representative present at the time of inspection has mentione 
that they will inform the Board before restart of the unit. 

16.The industry shall comply all-the Directions/ Rules/Instructions issued from 

time to time by the Board. 

« The representative present at the time of inspection has mentioned that 
they will comply all the Directions/ Rules/Instructions issued from time to 
time by the Board. 
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Specific Conditions: 

. The CTO so granted shall be revoked automatically without giving any notice 

if found non-complying at any stage. 

» The representative present at the time of inspection has mentioned that 

SPCB can revoke/ withdraw this consent to operate order, if the industry 

found non-complying at any stage. 

. Unit will apply for CTO renewal 90 days before the expiry of this CTO from 

the Board. 

« The representative during inspection has stated that they will apply for 

renewal 90 days before the date of expiry of this consent. 

. Unit will operate PCDs (Pollution Control Devices) regularly. 

« Unit is operating PCDs regularly 

. Unit will use only legal fuel as per Board policy. 

« Unit is using legal fuel approved by HSPCB. 

. Unit will pay the balance fee if found at any stage. 

« As per office record no fee is pending against the unit. 

. Unit will obtain permission from HWRA for groundwater extraction. 

+ Unit has obtained permission for groundwater extraction from the 

Haryana Water Resource Authority. 

. Unit will obtain HWM Authorization if applicable. 

. Unit has taken necessary steps for compliance of the Hazardous and 

Other Wastes (Management and Transboundary Movement) Rules, 

2016. 

. Unit will submit the AR with 90 days from the date of this CTO granted for 

the expansion project. 

» As per analysis reports vide No. 258 dated 03.03.2023 (air emission from 

stack attached to boiler section) and No. 652 dated 13.03.2023 (effluent 

from ETP cum STP) released by HSPCB, Panchkula laboratory, the 

parameters were reported within the prescribed limits and unit has not 
started the expansion project after obtaining CTO on 12.04.2023. 
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8/2/23, 8:46 PM CM Grievance Cell

https://cmharyanacell.nic.in/office/viewaction_CMO_DC.php?regno=CMOFF/N/2023/017420 1/7

Complainant Details(View Only):Action on the complaint can be taken only
through Grievance Abstract Tab

Registration
No.

CMOFF/N/2023/017420 Received
By

Chief Minister Office

Name सतपाल Received
Date

09-02-2023

Address R/O RAJNAGAR WARD 2
BALIYALA ROAD TOHANA
Haryana 125120

Attachment
View Attachment
(../important/2023/02/09/1675924845SDW11.pdf)

Contact No Mobile No 9996095192

Email Address Target Date 12-03-2023

Grievance
Details

PRODUSHAN कटोल बोर्ड के  हेड ऑफिस हिसार के  जाच अधिकारियो द्वारा प्राथी को गुमराह करके  व डरावने माहोल में
प्राथी पर मानसिक दबाव बनाकर तथा शिवा प्रोटीन प्रोडक्ट |

Remedial
Action/Relief
Sought

PRODUSHAN कटोल बोर्ड के  हेड ऑफिस हिसार के  जाच अधिकारियो द्वारा प्राथी को गुमराह करके  व डरावने माहोल में
प्राथी पर मानसिक दबाव बनाकर तथा शिवा प्रोटीन प्रोडक्ट |

Grievance
Category

Allegation of
harrassment/misbehavior

Current
Status

Case Disposed Of

Call Center Remarks
Feeback taken by Call Centre on

Action History
Action
Date

Description Sent By Case
Presently
Dealt

Action Taken Report Attachment / Remarks

28-04-
2023

Case
Disposed Of

Chief Minister
Office

Chief Minister
Office

Remarks: Citizen wants to withdraw his case.

21-04-
2023

ATR Sent Administrative
Secretary
Environment

Chief Minister
Office

As per report submitted by SEE, the said complaint may be
disposed off, please.
Author of ATR: P. Raghavendra Rao
Complainant Satisfied: Yes
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18-04-
2023

ATR Sent Pollution
Control Board

Administrative
Secretary
Environment

As per report submitted by SEE, the said complaint may be
disposed off, please.
Author of ATR: P.Raghavendra Rao
Complainant Satisfied: Yes

18-04-
2023

ATR Sent Member
Secretary
PCB

Pollution
Control Board

As per report submitted by SEE, the said complaint may be
disposed off, please.
Author of ATR: Pardeep Kumar
Complainant Satisfied: Yes

17-04-
2023

ATR Sent Head Office
Hisar

Member
Secretary
PCB

The unit was inspected by team of officers of Hisar Region
alongwith eminent citizens Sh Anil Bhatia and Sh balbir,
alongwith the complainant. The complainant was complaining
of intrusion of untreated effluent in borewells inside the unit
named M/s Shiva Protein Products Pvt Ltd, Tohana. The unit
has provided several structures designed for rainwater
harvesting system, as approved by Haryana water resource
authority. Further, the sample of effluent from ETP as well as
stack attached to boiler were collected and the results are
within prescribed standards. The unit is having valid CTE &
CTO from Board. Therefore, the complaint regarding pollution
from the unit is devoid of facts. Further, the industry
representative has complained of harassment against the
complainant to Police Department, and also complains of
demand of bribe from the complainant. The concerned eminent
citizen agree with ATR & recommended this complaint for filing
.The video of complainant also got viral on social media in
which he is seeking bribe in lakhs to settle his this complaint &
other complaints filed by him against this unit. The complainant
is using CM window portal as tool to fulfill his personal
vendetta. Therefore it is recommended that (i) this complaint
may disposed off (ii) and the complainant may be black listed
for filing complaint on CM window.
Author of ATR: Bhupender Singh Rinwa
Complainant Satisfied: Yes

Page 21

25



8/2/23, 8:46 PM CM Grievance Cell

https://cmharyanacell.nic.in/office/viewaction_CMO_DC.php?regno=CMOFF/N/2023/017420 3/7

11-04-
2023

ATR Sent Regional
Office hisar

Head Office
Hisar

As reported by the field officer that unit has installed the
borewell and also applied for ground water extraction
permission from Haryana Water Resource Auhtiority vide
application No. HWRA/IND/N/2022/3759 dated 16.03.2023.
The concerned eminent citizen agree with ATR &
recommended this complaint for filing .The video of
complainant also got viral on social media in which he is
seeking bribe in lakhs to settle his this complaint & other
complaints filed by him against this unit. The complainant is
using CM window portal as tool to fulfill his personal vendetta.
Therefore it is recommended that (i) this complaint may
disposed off (ii) and the complainant may be black listed for
filing complaint on CM window.
Author of ATR: Shakti Singh
Complainant Satisfied: Yes

11-04-
2023

ATR Sent Sub Regional
office
Fatehabad
District

Regional
Office hisar

Unit has installed the borewell and also applied for ground
water extraction permission from Haryana Water Resource
Auhtiority vide application No. HWRA/IND/N/2022/3759 dated
16.03.2023. The concerned eminent citizen agree with ATR &
recommended this complaint for filing .The video of
complainant also got viral on social media in which he is
seeking bribe in lakhs to settle his this complaint & other
complaints filed by him against this unit. The complainant is
using CM window portal as tool to fulfill his personal vendetta.
Therefore it is recommended that (i) this complaint may
disposed off (ii) and the complainant may be black listed for
filing complaint on CM window.
Author of ATR: Sunil Sheoran
Complainant Satisfied: Yes

11-04-
2023

Clarification
Sought

Regional
Office hisar

Sub Regional
office
Fatehabad
District

Comment about borewell

10-04-
2023

Clarification
Sought

Head Office
Hisar

Regional
Office hisar

Comment about borewell
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23-03-
2023

ATR Sent Regional
Office hisar

Head Office
Hisar

As reported by Field officer, The unit was inspected by team
comprising Dr. Sunil Sheoran, Scientist B, Sh Kapil Singh, AEE,
HSPCB Hisar Region alongwith eminent citizens Sh Anil Bhatia
and Sh balbir, alongwith the complainant. The complainant was
complaining of intrusion of unteated effluent in borewells inside
the unit named M/s Shiva Protein Products Pvt Ltd, Tohana.
However, the unit has provided several structures designed for
rainwater harvesting system, as approved by Haryana water
resource authority as per document shown by the unit. Further,
the sample of effluent from ETP as well as stack attached to
boiler were collected, and sent to Panchkula laboratory. As per
A/R dated 652 dated 13.03.2023, the results of effluent from
ETP are within prescribed standards. Further, as per A/R dated
3.3.2023 of sample of air emission, the results are within
prescribed standards. The unit is having valid CTE & CTO from
Board. So, the unit is complying w.r.t environmental norms.
Therefore, the complaint regarding pollution from the unit is
devoid of facts. Further, the industry representative has
complained of harassment against the complainant to Police
Department, and also complains of demand of bribe from the
complainant. The concerned eminent citizen agree with ATR &
recommended this complaint for filing .The video of
complainant also got viral on social media in which he is
seeking bribe in lakhs to settle his this complaint & other
complaints filed by him against this unit. The complainant is
using CM window portal as tool to fulfill his personal vendetta.
Therefore it is recommended that (i) this complaint may
disposed off (ii) and the complainant may be black listed for
filing complaint on CM window
Author of ATR: shakti Singh
Complainant Satisfied: Yes
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23-03-
2023

ATR Sent Sub Regional
office
Fatehabad
District

Regional
Office hisar

View Attachment
(../important/2023/03/23/HSSR216795565210.pdf) The unit
was inspected by team comprising Dr. Sunil Sheoran, Scientist
B, Sh Kapil Singh, AEE, HSPCB Hisar Region alongwith
eminent citizens Sh Anil Bhatia and Sh balbir, alongwith the
complainant. The complainant was complaining of intrusion of
unteated effluent in borewells inside the unit named M/s Shiva
Protein Products Pvt Ltd, Tohana. However, the unit has
provided several structures designed for rainwater harvesting
system, as approved by Haryana water resource authority as
per document shown by the unit. Further, the sample of effluent
from ETP as well as stack attached to boiler were collected,
and sent to Panchkula laboratory. As per A/R dated 652 dated
13.03.2023, the results of effluent from ETP are within
prescribed standards. Further, as per A/R dated 3.3.2023 of
sample of air emission, the results are within prescribed
standards. The unit is having valid CTE & CTO from Board. So,
the unit is complying w.r.t environmental norms. Therefore, the
complaint regarding pollution from the unit is devoid of facts.
Further, the industry representative has complained of
harassment against the complainant to Police Department, and
also complains of demand of bribe from the complainant. The
concerned eminent citizen agree with ATR & recommended this
complaint for filing .The video of complainant also got viral on
social media in which he is seeking bribe in lakhs to settle his
this complaint & other complaints filed by him against this unit.
The complainant is using CM window portal as tool to fulfill his
personal vendetta. Therefore it is recommended that (i) this
complaint may disposed off (ii) and the complainant may be
black listed for filing complaint on CM window .
Author of ATR: Sh.Sunil Sheoran
Complainant Satisfied: Yes

21-03-
2023

Reminder
Sent

Regional
Office hisar

Sub Regional
office
Fatehabad
District

Submit the ATR at the earliest.

13-03-
2023

Reminder
Sent

Regional
Office hisar

Sub Regional
office
Fatehabad
District

Submit the ATR at the earliest.
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06-03-
2023

Reminder
Sent

Regional
Office hisar

Sub Regional
office
Fatehabad
District

Submit ATR after complete action.

28-02-
2023

Reminder
Sent

Regional
Office hisar

Sub Regional
office
Fatehabad
District

Please submit the ATR at the earliest.

21-02-
2023

Reminder
Sent

Regional
Office hisar

Sub Regional
office
Fatehabad
District

Please submit the ATR at the earliest.

15-02-
2023

Undertaken Sub Regional
office
Fatehabad
District

Sub Regional
office
Fatehabad
District

undertake

15-02-
2023

Taken Up
With Sub-
Org

Regional
Office hisar

Sub Regional
office
Fatehabad
District

SUBMIT ATR

14-02-
2023

Taken Up
With Sub-
Org

Head Office
Hisar

Regional
Office hisar

Please upload the prescribed proforma, at the earliest.

13-02-
2023

Taken Up
With Sub-
Org

Member
Secretary
PCB

Head Office
Hisar

Please upload the prescribed proforma, at the earliest.

13-02-
2023

Taken Up
With Sub-
Org

Pollution
Control Board

Member
Secretary
PCB

Please upload the prescribed proforma, at the earliest.

13-02-
2023

Taken Up
With Sub-
Org

Administrative
Secretary
Environment

Pollution
Control Board

Please upload the prescribed proforma, at the earliest.

10-02-
2023

Taken Up
With Sub-
Org

Chief Minister
Office

Administrative
Secretary
Environment
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09-02-
2023

Grievance
Received

Citizen Chief Minister
Office

Additional Marking Details Reminder Details (multi_reminder_detail.php?regno=CMOFF/N/2023/017420 #my_id)

Reply Details

Forwarding Details Reply Details

Forwarding
Orgn.

Forwarding
Date

Remarks Forwarded
To

Date Action Taken Report Attachment /
Remarks

Old History(Before Case was Reopened)

Action
Date

Description Sent By Case Presently Dealt Action Taken Report Attachment

Send Back Remarks Details ( Forwarder Remarks Replier Remarks)
From To Date Remarks Sent Back Date Sent Back Remarks
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Anneylire R-6 Haryana Police (sframon gfe) 
xr oF LLF.1 (Tha ate opin) 

(Under Section 154 Cr.P.C.) 

wR guar fad 

(URT 154 Ex wikar wffaT & awe) 

istrict (famm: FATEHABAD P.S. (4rr): SADAR TOHANA Year (a¥): 2023 

FIR No. (TER. &.): 0177 Date and Time of FIR (TER. #1 Re1iw IT wx): 

13/07/2023 22:05 hrs 

S.No. (F.#) Acts (aff) Sections (ary) ee 

1 IPC 1860 383 

“2 PCIE jE i 

ER RR EE ated 

(3) Occurrence of offence (Ir 

wT). 

1 Day (RA): Intervening Days ‘Date from (Rarer A): Date To (f§=1% aw): 

03/01/2023 04/07/2023 

Time Period (891% raft): Time From (§77 ¥): 00:00 Time To (BAW T%). 00:00 
hrs hrs 

(b) Information received at P.S. (YF S67 GN WIT Date (R=). 13/07/2023 Time (HT): 21:45 
i 3 hrs 

(©) General Diary Reference (Jinan Entry No. (YR €.): Date and Time 

wah): 031 (Rew 3k wo): 
13/07/2023 21:45 
hrs 

Type of Information (UT HF YFR): Written 

Place of Occurrence 

(uTarra«): : 
1. (a) Direction and distance from P.S. (WF ¥ Zh 3X Rm): WEST, 15 Km(s) Beat No. (iT ®.) 

(b) Address (9am): Rar Aza side, wdae Rode HAAG 

(c) In case, outside the limit of this Police Station, then Name of P.S. (0fX ue Wow aww a qT 
® AR). 

District (State) (fora (Tm); 

Complainant / Informant (Rrra / FATT): 
(a) Name (FB); HFT her 

®) Father's Name (Rewer awry A AE 

(€)  Date/Year of Birth (rer fafy wi): 1978 (4) Natiomality (star): INDIA 

(¢) UID No. (gankh Hw): 

® Passport No. (qrad¢ ¥.): 
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10. 

11. 

12. 

Haryana Police (§7@TT gf%®) 

LFA (vhrge ate $i-D) 

Date of 1sgne arth wed #y Rim: Place of Lasue (Th #3 3 FH): 
® Details (Ration Card, Voter ID Card, Passport, UID No, Driving License, PAN) (area fae (TRA 

VE Sw owt, pred ©, gfe we, Ger) 
SNe. OK.) ID Type (rpm ww wr wr) ‘m Number (Te 421) - 

®) Occupation (cawwm): 
@ Address 

(am: 

SNE) AdrenType(m woven) Adem 

wikdr AEs Wed, SADAR TOHANA, FATEBABAD, 
Lo Te pr HARYANA, INDIA 
| i a7 TE wh TE der, BT Rm Re dia, 

vidz fafficy FeAl, SADAR TOHANA, FATEHABAD, 
HARYANA, INDIA 

Mobile (FYarger ¥.x 91-9872922008 

i 
; Present Address 
3 

; Permanent Address 

i 
® Phone PD oy 5.) 

Details of known / suspected / nnknown accused with fall particalars (71a 1 SRW / Ima xe = @ ww 3 

s. No. Sse E REGRET pve: NESE —— “Relatives Name el AE Ee ee ea 

(=n) Alias (39RD) | Present Address dT) 
=H) ! | (AREER #1 a0 | 

1 iSat pal i Father's Name: Jani 1. ward no 02 Raj Nagar Bh 
| | {Ram Tohana CITY 
| i } ,TOHANA FATEHABAD HARY AN Ey | {Te !AINDIA 

Reasons for delay in reporting by the complainant / informant (RAEFRIFAT / quam dt TART nt 20 2 wo 
FE & FR): 

Particulars of properties of interest (FURY WHIT w1 fawn): 

Ne ror Cupar Pome pile ¥3) |! 
( ~ SA: Le R iirsi lt BRLY aT 

| 
SORELY TRI 

i 

Tota) value of property (In Ry/-) (Wo Gio 1 mw Fwu(s Hy: 

Inquest Report / U.D. case No, if any (LS wh fd LRT ¥., ay wg 

|.) 

S.No. 'UIDB Number (xtvwer 4, = |" 
First Information contents (YW {wn wow): 

In the Court of Sh. Rajeev, S.DJM. Tohans Distt. Falchabad. Arun Go years - ! yal age 38 (300 of Sh. Ramesh Goyal R/o orc seg re Lg Director, M/s. Shiva Protein Products Private Limited, Salempuri, Tehsil Tobana District : <i = 0. 4: 2447128198. .. Complainant. Versus Sat Pal Son of Jati Ram R/o Ward No. 2, Raj Nagar, wal : aw District Faichabad. ---Accused. Complaint under section 200 read with section 156(3) of the Code of Criminal Procedure for registration of FIR under section 24, 43, 44, 383, 384 and 511 of Indian Penal Code. 

2 
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— Maryan Police (¢Tvarm fae 

No TNA ekg oe wh 
Sos : 

citizen prs Tohana §ir, The complainant respectiully mubmitted we under:« | That the complainant ja» law shiding 
alehahyg "8 and Director, M/s, Shiva Protein Products Private Limited, Sulempurl, Tehsil Tohana District ) : 
duets yy hat the accuned named above was working as night Chowkldr in the premises of M/s, Shiva Protein 

When he A ie Limited, Salempurd, Tehwil Tohana District Falehabad and he was not sincere towards his job and 
meeipt, yy, 10 explain then he voluntarily left the job from 03-01-2023 and all the dues were paid to him under 
People, who . © accused named above |» a mischievous cormipt person and habitual complainer and blackmailing the 
Protein rod i, Instigate to other employees and alo he had also lodged four false complaints against M/s, Shiva 
extonion, 4 1 A Private Limited, Salempuri, Tehsll Tohana District Fatchabad only to felch the money by way of 

+ heaton enquiry made by the competent authorities, the complaint found false baseless and complainant 
) 

has 
. 

SHO Cn Tomplaint Against accused on 22-02-2023 10 §.P, Fatchabad and 8,P, Fatchabad has marked the application to 
ohnnn on 2202-2023 and § Nr * : bad 4 place of 

in { A and SHO City Tohana hos retumed the complaint to §.P, Fateha p 
hina or Lutled in the jurisdiction of p.§, Sadr Tohana and requested to forward the said complaint to SHO Sadar 

matter take e 2023 and Sp, Futchabad sent the sald complaint on 28-02.2023 to $110 Sadar Tohana to enquire the 
shout Phas, hips’ action and report within 7 days positively. 5. That In the meanwhile, on dated 23-02-2023 at 
demanded En person entered into the office of M/w, Shiva Protein Products Private Limited, Salempuri and 
fled fous cor : Lakh saying 10 manager Sh, Naresh Manchanda of Shiva Protein Products Private Limited that he has 
vedy 16 fas me ainty and he will close the proceedings of entire application, if the money be given to him otherwise 
manager Sh. New consequences and Sh Kuldeep has made the recording of conversation between accused Sat Pal and 
Na rs « Naresh Manchanda from 4.08pm to 4,15pm by his mobile No, 87061-91388 in the office of manager Sh. 

resh Manchanda. Conversation tecording in saved in pen drive, which is Annexure C-1 and contents of conversation 
are reproduced as under:.1, HAE 9 ads oh ory HY Or grey 2, 2,700 § #07 9 Far 49m 3, FATA 
STITH WHA § 4. 700 UR F200 www dam FHA A 5, FAS UK § A FE AD 6, AW FAA 
7. WAT AAT Bs oh I wf 8, sr BF 9, FAT Ae FE Sh ow A AR A Sgr ad aw 
R110. FR 3reor OR wT TX, 11, www - snow gan Af ar § gwd a 8) 12, tre gd how 
& WT TT & IH AR HA GT 13, Aw 7p DH A 14, A HOT 7p Gor A 7 gy 
WHF RET TR ART FE RAY IN A wr war BI 15, FANT 3 A oR dew A 
Seah 16. FX KS ww QW 17. Fawr - Rod alr ww F wom ww dfeqer fee a 
AF & ude ad ofeew dey AY 18. AN wg UR FO war & A FF 39S OED A TF 
FRI AXTHAC F WT FW HT F741 § AY goon F4 ¢ FG OS 97 0 § Aqww BE wR Fhe dd 
TT & AY ARR & prt A a a Af Tw fF RR pod sw wer A wm Ran fn, ww w= 
FOOT TA RAT A AT FEW OF A AEE A 19. TAU C4 THEE § A Ta gh an Hort a 
Far om Fé yftwrdy ant Ra v9 A Fo F§ wd 7 soa 20, J 21. WEG THQ 
FY I FQ QM TH 22. ARI HOOT FA GOOT FA 23. FAA 6 2@ SF A HT TI aww wo F 
UARTRA FMA ATF ERE IEA IFA AE ER mt Adm m eg 
rd mah & 79 gar §) 25. Faw Ag Aft ew wf dw Tw A Bl @ wwe dal wg & a 
yor Rea A F% a1 A Reh fr wera da 26, AN HOT 27, WANN A 3€ neh wm Yow 28, sr 
SHY TE ET ET FFT AA AF EAA RL 29, FAW ¥ 30, 70 qu pom ww 
after EF #1 FF TW O1 A GRA OE ur AR 3), FAO ORY UO BR a wr og ww 
ELRLAULAACRURRUL ELE CALE] Eon id To UE 
wre # Ht 3 AY FT AH Gm AT HT A IW fH A AY WR HEA wa ft 
FH OF FOE HOW A OF HA age B34, FO 0 RT gent a ah wm A ow dR aw aw 
TW 35. FAN i- HY FTA 36, ANN FA 37, {ATH (UF R Ta GW IH 0 # ww gm 3s, 
avy OF afr oa AY 7H mH WY war Rah wm WY Rn vA am ww pr den sw war 2 wa 
a Ew A 39, FAA so GR A A RRR SI WIE SE SA 40, AR - nt Tl A wt 2 ag 
IR a wY IR THT mew we Ra Al. FANE FUT & {HA Af HQT A FAT THA HO 7d 
42, ANT FANT IW AN ¥OOT FT § wa WE A Wf 43, TAH - 20 A Wad, TR WT 20 wT 45, 
FAT :- 20 FE 146, AY 20 FE FIC (47, ANS - 4 Ted § Sh 43 a0 = Jer yar adr 
FA ¥ 49, FAIS RO HTT dre ah rT OY WARY so. ANE K wa A AE SN A 5). HA 
aT FY 3A Sw Th WT Fava 3 wha wr re ark wT TI S20. A A Rew 2 53. 

HATH c= FE GA EF Sh wd A A ra wd SE § SET de Rd Af He RAY ETE 
Sh sd. war RAT $5. A FT TA Af SRY pw gw wR TTT A a FE wa weet a 

3 
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Haryana Police (frm gfe) 

TLE (Thre a7 SD 
wriaré wT or FER TR EE Ed fe RA AE ar 

HA J fete A AY ww Fw dR 3 wf ft am 9 Se BAT 56. HT ERED ged FF pF gw TE oF wn 
ar 57, Fawd AF ther wine & A ow 

TE RU ¢ ww wt a am gor a ww EAR ER sh 2a form 59. 
oN SEER A 1 sg. whe at rw or 8 . ford HO HE A aT 6. 5 ep wa a Er 16,7 r—TTE LE TE AAI 63, mbar Sa 67 Ar gToT dr Far & 
eT 65. SEI. Tf fer ww 4 fen om 66, ANE A 97 TT Faq - a ¥ ara ro ey 3 2, FT A ES py RET 3 Ret ct #2 ft 71, rt apt 72, FT on SE ET 
ive sfe LECT Sa ly bei iol it TH A TD 
Elion VE Shi Lub ln pol Ae vw EAR 
po STIS Suc Ea Se fe of rT = 
re oT 3 7 2 7 7. 

TR i TE 2 1 § wt ad 7, Fer Reed 50. 2 
ct err EAE Bl WR Ear, Fo HR Re en eee Bi 3 
tr a ETI oo were ms Ee © OY 84. 0 ad 2x 45 ow rr oh am a A 20 a 
blows (57 Foon inten il bb 

85. WAY - 4 weed IT @ Raw ww vw . = TIRE Sh A a a of Ardy a Th 3 87. Wad A AT RE 11, are wg pg HAUT = FX 3 7 TW @Y IT 90, FQ :- 

on the plaint, 10. Thay under these R:-In view of the aforesaid 
Y prayed that this Hon'ble Court 

may graciously be pleased to:]. Direct to SHO PS Sadar, Tohana under section 156(3) of Cr. P, 3 i 
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Haryana Police (efron ahd 
mm 1) 

1LFA (haa 1 wi 

on 1 
wy nce the 1 

+ Item No. 2 ry ® “eam Tha information reveals commission of offence(s) ws as mentioned ppp MR) TR Std cn wor § fs orn we 1 21 4 
Retittere 

the g 

Q@) : or (ay FA And took wp the avastigation (TOY gd Psa ava At aw & fe fan wx 
: (N ; 

“ing "meor10) GT fet wy AW): joginder Rank (3%): HC (Head Constable) 
No. (CAN 74 3 = a 

" =m or (a) to take up the Investigation (W) Fw Ire wir oF AA # Ble 3 ) efugeg inves; og 3 : 

10) - $ation due to (att 3 firey; or (% WRYT wR FT AM) 
Tansf, 

J erred to PS. {wm rie : 

Po Jurisdiction (ay Ss La 

FIR. reaq La a 
the Ei peg pei; complainant / informant, admitted to be correctly recorded and a copy gives to 0 Th gh ay na hsos, (Rr | eee akin * gong wh, 

ROAC. ame. shwan) 

Siguature of Officer in charge, Police Station 
(var uwely mR) 

14. Signature) Thumb impression ~~ Name (AR): YADVINDER SINGH of the complainant / informant haga 
(RrwTraws | guanwet (5): 1 (inspector) 
SRTRIT [398 wT Prer) No. (®. H104 

18. Date and time of dispatch to the court (aT@¥ 3 Wor yr Aywies aly Foray: 
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Vi
d 

S.No. Sex Date / I y ” : fn 
ph im =o Lat Build (¥omae) eight Complexion (TM) Identification Mark(s) (989 

f { cms) | i i i i | (Fr fafy ‘wz | 
hat i (dah | 
i i ! ! n — Ty 4) ] RE BART IRC, TE Si 

TR Ci CE ~ on (ef DRG JR oT EAA ! | ! ! 
: | ie a {Is pox pitted: Yes raat 

- 1 ~ ys i on eH ‘Habit(s) " Dress Habit (3) 
Hair (¥1e) Eye (3d) | t 

enh (Em 
i i ALLE OL 3, 10 { 1 La a Bo 
iT ay T H 

| | ! | i 
coon, appr cn hy ica Eis Aap ae vers eo a ds ar St AA 

Place of (WT ¥9wT) Others (I=) 
t 

pa i Burn Mark Leucoderma Mole (FE ‘Scar (ar) Tatton x wo BC {Gal L420) (TEREST | [EY \ 
bitin or PMY, he SED) Te 14 157 16 [io as EET IEE a 

T : 7 SR ETE Tr Jamas pa a EE SE: SR a 2 

These fields will be entered only if complainant/informant gives any one or more particulars about the BE: suspect/accused. 
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